NATIONAL COMPANY LAW TRIBU NAL
AHMEDABAD BENCH

AHMEDABAD

Co. Appeal No. 326/252/NCLT/AHM/2018
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Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVE
rlon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL A

BENCH OF THE NATIONAL COMPANY LAW TRIBUN LON06082018

Name of the Company:
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S.NO. NAME (CAPITAL LETTERS

1. PRANVAV THAKKAR  Aduv

2.

ORDER
Advocate Mr. Pranav D. Thakkar are present for the Appellant.

Representation of the ROC is feceived.

Dated this the 6 day of August, 2018 e e
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